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‘What will happen then? What is the pro-
tection for him? I want protection for him.
It is a question of the freedom of the press.

MR. SPEAKER : Order, order. Your
name is there. Will you kindly sit down?

SHRI M. L. SONDHI : Why was
not Parliament informed yesterday ?
(Interruptions)

MR. SPEAKER : Order, order. Shri
Madhu Limaye wanted to know the five
names which have come in ballot. These
are : Shri Surcndranath Dwivedy, Shri
M.L. Sondhi, Shri Vishwanath Pandey,
Shri K.N. Tiwary and Shri Kameshwar
Singh. Thesc are the names which I have
got.

It would be answered at 5-50 before we
take up the other discussion.

Now Mr. K. K. Shah.

SHRI D.C. SHARMA (Gurdaspur) :
My name is also therc .. (Imterruptions)

SHRI P. VENKATASUBBAIAH
(Nandyal) : May I make a submission?

MR. SPEAKER : Now papers to be
laid on the Tablc.

Mr. K .K. Shah.

12.05 hrs.
PAPERS LAID ON THE TABLE

DECISIONS TAKEN ON TNE RECOMMENDATIONS
OF THE COMMITTEE ON BROADCASTING AND
INFORMATION MEDIA

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI
NANDINI SATPATHY) : On bchalf of
Shri K. K. Shah, 1 beg to lay on the
Table :—

(1) A statement showing decisions taken
on the rccommendations of the
Committec on Broadcasting and
Information Media on “Press Infor-
mation and Publicity’. Placed in
Library, See No. LT-371/68.]

(2) A statement showing decisions taken
on the recommendations of the
Committce on Broadcasting and
Information Media on ‘Advertising
and Visual Publicity’. [Placed in
Library, See No. LT—372/68].
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DeLHr SPECIFIED Foob ARTICLES (MoVe-
MENT CONTROL) AMENDMENT ORDER

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE) :
T beg 10 lay on the Table a copy of the
Delhi Specified Food Articles (Movement
Control) Amendment Order, 1968, pub-
lished in Notification No. G.S.R. 362 in
Gazette of India dated the 21st February,
1968, under sub-section (6) of section 3 of
the Essential Commodities Act, 1958,
[Placed in Library, See No. LT-373/68].

12°06 hrs.

ESTIMATES COMMITTEE
TWENTIETH, TWENTYFIRST, TWENTYSECOND
AND THIRTYFIFTH REPORTS

SHRI P. VENKATASUBBAIAH
(Nandyal) : 1 bcg to present the following
Reports of the Estimates Committec :—

(1) Twentieth, Twenty-first and Twenty-

second Reports on action taken by
Government on the recommendations
contained in the Hundred and fifth,
Hundred and sixth and Hundred
and scventh Reports of Estimates
Committee (Third Lok Sabha) on
the Ministry of Industrial Develop-
ment and Company Affairs—Or-
ganisation of the Development Com-
missioner Small Scale Industries—
Parts 1 and Il and Rural Indus-
trialisation,
Thirty-fitth Report on action taken
by Government on the rccommen-
dations contained in the Ninety-
ninth Report of Estimates Commi-
ttee (Third Lok Sabha) on the
Ministry of Food, Agriculture, Com-
munity Dcvelopment and Co-opera-
1ation (Department of Community
Development)--Part 11---Programmes
of Subjcct-Matter Ministries.

@

BUSINESS ADVISORY COMMITTEE
FurTEENTH REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH : 1 move :



MW19 B.A.C. Report

[Dr. Ram Subhag Singh]
“That this House agrecs with the
Fifteenth Report of the Business
Advisory Committee presented to
the House on the 6th March, 1968.”

SHRI S.M. BANERIJEE (Kanpur) : 1
have to make a submission onitem 6 of the

order paper.

You remember, apart from the Business
Advisory Committec’s job, whatever items
have been fixed, there was a discussion that
we should appoint a certain committec
to scrutinise the Budgets of West Bengal,
Haryana and Uttar Pradesh. I want to
know as to what has happened to that,
whether the committee has been appoin-
ted oris likely to be appointed.

MR. SPEAKER : I was also there at
that time. Committces are appointed for
all the places where there is President’s
rule; committees are appointed with the
Members of Parliament of the respective
Statc and some others also. Now the
Haryana Committee has been appointed.
About the other two States, the moment
the President’s Proclamation is taken up,
the Committces will be appointed, and
these Committees will naturally go into
these.

SHRI S. S. KOTHARI (Mandsaur)
On item 6, I have an important point to
make. So many no day yet-named motions
are admitted every session, but not even
one of them is taken up practically, For
this session, I have received a note from the
hon. Minister that till May, no no-day-
yet-named motion can be admitted.
Nearly 40 or 50 motions are thcre. ... ..

MR. SPEAKER
please sit down.

: No, no. He¢ may

SHRI S. S. KOTHARI : 1 only want 1o
submit this point. If half an hour can be
found for half-an-hour discussions, at
least 45 minutes should be found for thesc
no-day-yet-named motions. These are more
important than many of those issues.

MR. SPEAKER : He may sit down.
SHRI S. S. KOTHARI : 1 have suffercd
in al{ these things.

MR. SPEAKER : Maybe, it looks like
that. All thesc qQuestions are discussed in
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the Business Advisory Committee; persons

belonging to all parties raise the points.
Now I am putting 'the motion to the

vote of thc House.

The question is :

“That this House agrees with thc
Fifteenth Report of the Business
Advisory Committee presented to
the House on the 6th March, 1968.”

The motion was adopted.

12.09 hrs.

MOTION RE:REPORTS ON INDUS-
TRIAL PLANNING AND LICENSING
POLICY—contd.

MR. SPEAKER : Now we take up fur-
ther consideration of the motion moved by
Shri Fakhruddin Ali Ahmed on the 6th
March, 1968, on Dr. Hazari's Reports on
Industrial Planning and Licensing Policy.

We have taken 2 hours and 40 minutcs
and we have 4 hours and 50 minutes left.
1 think, we can ask the Minister to reply
at 5-30...Yes, at 5-30, the Minister will
reply.

Mr. Yogendra Sharma to continuc

his speech.
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